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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 177 OF 2022 

(Under Section 18(1) read with Sections 14 and 15 of the 

National Green Tribunal Act, 2010) 

IN THE MATTER OF: 

ABHIST KUSUM GUPTA ... APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH 

AND ORS. ... RESPONDENTS 

SECOND ACTION TAKEN REPORT ON BEHALF OF 

YAMUNA EXPRESSWAY INDUSTRIAL DEVELOPMENT 

AUTHORITY/ RESPONDENT NO. 10 

MOST RESPECTFULLY SHOWETH: 

1. That the present Original Application ("O.A.") seeks

directions for conservation, management, rejuvenation and

removal of alleged encroachment over water bodies/ponds in

the District of Gautam Buddha Nagar, Uttar Pradesh.

2. Vide order dated April 08, 2022, this Ld. Tribunal constituted

a Joint Committee comprising concerned officers of the state

administration and directed the Joint Committee to submit a

factual and action taken report in respect of wetlands/water

bodies included in the list annexed to the O.A as Annexure A-

6.

3. On August 04, 2022, the Joint Committee submitted its

findings and report dated August 02, 2022 to this Ld. Tribunal

1 

\ 

551



("Joint Committee Report"). At the hearing held on 

September 06, 2022, the Tribunal took note of the Joint 

Committee Report and observed that: 

(a) The Joint Committee sought reports only from the revenue

authorities, and that status of all the ponds were not verified

individually;

(b) There is no mention regarding the measures taken for

conservation and restoration of ponds.

Having regard to the facts of the case, this Tribunal decided to 

imp lead Y amuna Expressway Industrial Development 

Authority ("YEIDA") as well as Uttar Pradesh State Ground 

Water Department and Greater Noida Industrial Development 

Authority. 

4. After being impleaded, YEIDA, represented by its counsels

and higher officials, appeared before this Ld. Tribunal on

October 12, 2022. YEIDA informed the Tribunal about the

proactive measures undertaken by it to conserve, rejuvenate,

and restore ponds, within its jurisdiction. Additionally, YEIDA

emphasized on the significance of preserving water bodies and

expressed its commitment to this cause. YEIDA assured the

Tribunal of its full cooperation and acknowledged the gravity

and importance of the proceedings at hand.

5. Vide its order dated October 12, 2022, this Ld. Tribunal

directed New Okhla Industrial Development Authority

("NOIDA"), YEIDA and other authorities to file a reply and

2 

r;___ 
552



action taken report. In due compliance with the order, YEIDA S 
filed a detailed action taken report on January 11, 2023 ("First 

Report"). In its First Report, YEIDA had submitted: 

5 .1. The status of ponds falling withing its jurisdiction; 

5.2. Information on action taken by it for conservation, 

rejuvenation, restoration, and removal of alleged 

encroachments over the water bodies. In addition to 

detailed information, YEIDA provided supporting 

documents and photographs that showcase the concerted 

efforts undertaken by it. 

6. YEIDA is filing the present report ("Second Report") in

compliance of this Ld. Tribunal's order dated February 08,

2023. YEIDA submits that the present report supplements the

First Report and is to be read in conjunction with it.

Factual Background 

7. Before providing a detailed action taken report, YEIDA deems

it fit to apprise this Ld. Tribunal of some important facts related

to status of ponds falling within its jurisdiction.

8. The present proceedings pertain to status of ponds of three

Tehsils in District Gautam Budh Nagar, namely, Sadar, Jewar,

and Dadri. Of these 3 Tehsils in Gautam Budh Nagar, YEIDA

has jurisdiction only over the portions of land in Sadar and

Jewar.
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A. STATUS OF THE PONDS

(a) Tehsil - Sadar

9. Of the total area ofTehsil Sadar, only a part thereof falls within

YEIDA's jurisdiction. The remaining portion falls within the

jurisdiction of NO IDA and Greater NO IDA.

Information regarding ponds in Tehsil - Sadar 

(a) Total No. of Ponds in Tehsil Sadar I 245 

Status of ponds which falls in jurisdiction of YEIDA 

(b) Total No. of Ponds 69 

(c) Ponds which are encroachment free 61 

(d) Ponds with encroachment 02 (over 06 

(partial/full) Khasras) 

(e) Old/Village abadi (population) exists 02 

at site

10. 69 ponds ofTehsil Sadar falls within YEIDA'sjurisdiction, of

which 61 are encroachment free.

(b) Tehsil - Jewar

Information regarding ponds in Tehsil - Jewar 

(a) Total No. of Ponds in Tehsil Jewar I 293 

Information of ponds which falls in jurisdiction of YEIDA 

(b) Total No. of Ponds 200 

(c) Ponds which are encroachment free 161 

(d) Ponds with encroachment (partial/full) 20 

(e) Ponds Acquired for Noida 08 

International Airport, J ewar

(f) Ponds proposed to be acquired for 11 

N oida International Airport in second

phase
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11.200 ponds of Tehsil Jewar falls within YEIDA's jurisdiction, \
of which 161 are encroachment free. YEIDA has acquired land
in Jewar for the development ofNoida International Airport. In
this acquisition, 08 ponds have been acquired for development
purpose. YEIDA has taken measures for substitution of these
08 acquired ponds as explained in para 26 and 27 of the First
Report.

B. ACTIONS TAKEN BY YEIDA

12.At the outset, it is stated that YEIDA is committed to the cause
of ponds conservation. YEIDA's commitment is evident
through various actions and initiatives demonstrated below. It
regularly maintains and monitors the conditions of the ponds
within its jurisdiction.

13. YEIDA also recognizes the significance of the present
proceedings. By adhering to the Tribunal's orders and taking
substantial measures, YEIDA aims to contribute positively to
the preservation of these valuable natural resources.

Survey and rejuvenation of ponds 

14. YEIDA has taken steps for sustainable management and
conservation of the ponds within its jurisdiction. Taking note
of the present proceedings and the orders of the Tribunal, the
CEO of YEIDA, vide Office Order dated October 28, 2022
("Office Order"), had directed the officers of YEIDA to co­
ordinate with District and Revenue Administration for
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expedited removal of encroachments. Further, the CEO had b 

directed that a survey be done for all the ponds within 

YEIDA's jurisdiction. The survey will record the ponds which 

are affected by encroachments and thereafter, necessary 

measures under the U.P. Revenue Code will be undertaken. 

After removal of encroachments, YEIDA will undertake 

measures for restoration, cleaning, and beautification of such 

ponds. 

15.In accordance with the CEO's Officer Order, YEIDA has

already commenced the survey of the said ponds. As of now,

23 ponds in the following 10 villages have been surveyed, and

requisite measures have been undertaken for their 

rejuvenation: 

S. No. Village Number of Total submerged 
ponds area (in Ha.) 
surveyed

I. Salarpur 01 0.443 

2. Thasrana 03 1.512 

3. Mutaina 01 3.561 

4. Chowki 01 1.28 

5. Mohammadpur 03 3.516 
Jadon

6. Rustampur 01 0.569 

7. Dubli 04 1.619 

8. Accheypur 03 1.309 

9. Accheja Bujurg 02 0.658 

10. Dungerpur Rilka 04 4.816 

Total 23 19.283 
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The details of the survey (including Khasra No. and area of 
,-+-

ponds) undertaken by YEIDA is annexed herein as Annexure 

A-1.

The pictures of the survey undertaken by YEIDA are annexed 

herein as Annexure A-2. 

16. YEIDA intends to undertake rejuvenation efforts for the ponds

where survey is complete. Furthermore, YEIDA plans to

conduct surveys for additional ponds in the next two years i.e.,

2023-2025.

Tenders/or restoration and rejuvenation of ponds 

17.Furthermore, during 2022-2023, YEIDA has issued several

tenders for the cleaning and restoration of 33 ponds in 25

villages. Out of these 33 ponds, tenders have already been

awarded for 3 0 ponds, while tenders for 3 villages are currently

under process. The complete list of tender process undertaken

by YEIDA is as follows:

S. No. Village Number of Tender 
Ponds Status 

1. Moonjkhera 01 Awarded 

2. Dhanori Khurd 01 Awarded 

3. Bhaipur Bharmnan 01 Awarded 

4. Faleda Bangar 02 Awarded 

5. Rampur Khadar 01 Awarded 

6. Anwargarh 01 Awarded 

7. Momdabad Kheda 02 Awarded 

8. Mehandipur 01 Awarded 
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9. Siroli Bangar 01 Awarded 

10. Sultanpur 01 Awarded 

11. Dhanpura 01 Awarded 

12. Kallupura 02 Awarded 

13. Jaunchana 01 Awarded 

14. Maksudpur 01 Awarded 

15. Bhunna Tagga 01 Awarded 

16. Muradgarhi 02 Awarded 

17. Chakveerampur 01 Awarded 

18. Mayana 01 Awarded 

19. Akalpur 02 Awarded 

20. Bhikanpur 01 Awarded 

21. Bhoyra 01 Awarded 

22. Dyorar 01 Awarded 

23. Ahmadpur Choroli 01 Awarded 

24. Sabota Mustfabad 03 Under Re-

Tender 

25. Banwaribas 02 Awarded 

Total 33 

18.0fthe 30 ponds pertaining to which tender has been awarded, 

rejuvenation work has already been completed for 14 ponds in 

the following 10 villages: 
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S. No. Village Ponds Total 

Area (in 

Ha.) 

1. Maksudpur 01 0.833 

2. Bhunna Tagga 01 2.801 

3. Murad gar hi 02 3.8912 

4. Faleda Bangar 02 1.871 

5. Dhanpura 01 0.347 

6. Siroli Bangar 01 0.09 

7. Sultanpur 01 0.042 

8. Momdabad Kheda 02 0.893 

9. Kallupura 02 2.542 

10. Bhaipur Bharmnan 01 1.492 

Total 14 14.8022 

Further, the work for rejuvenation of ponds in 15 other villages 

is currently underway. 

A detailed list dated April 10, 2023, providing the status of the 

tender process for the ponds in these villages is annexed herein 

as Annexure A-3. 

The photographs of some of these ponds where the 

rejuvenation is either complete or is underway are annexed 

herein as Annexure A-4. 

The details of the 14 ponds (Khasra wise) for which 

rejuvenation work has already been completed is annexed 

herein as Annexure A-5. 
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In partnership with community and social organisations 1 O

19 .In the previous hearings of the present case, the Ld. Tribunal 

emphasized on the significance of community participation in 

conservation of water bodies. 

20.Pursuant thereto, YEIDA has entered into a memorandum of

understanding ("MoU") with Wheels Global Foundation

("WGF") on January 3, 2023. WGF is a reputable global NGO

dedicated to technology-driven solutions for rural populations

in six areas: Water, Healthcare, Energy, Education, Livelihood,

and Sustainability.

21. The implementation of the MoU is personally overseen by

YEIDA's senior officials. The scope of this MoU is to

implement a pilot project for restoration and revival of water

bodies, and holistic community development in villages within

the jurisdiction of YEIDA. As per the MoU, YEIDA will

constitute dedicated staff for facilitation, support and periodic

reviews of the pilot project. A copy of the MoU is annexed

herein as Annexure A-6.

22.In accordance with the MoU, the CEO has identified 27

villages where survey and rejuvenation work will be

undertaken by WGF. These include 12 villages covered under

the "Abhyudaya Composite Schools Scheme" ("ACSS") (a

scheme to upgrade state run schools with quality infrastructure

and ensure quality education), as well as 15 other villages.
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Priority has been given to villages where community centres 

and "Parishadiya Schools" are available. 

23. These 27 villages are as follows:

S. No. Village Parishadiya ACSS Community 

School Centre 

1. Tirthali Yes Yes No 

2. Ahmadpur Yes Yes Yes 

Chiroli 

3. Usmanpur Yes Yes Yes 

4. J ewar Khadar Yes Yes Yes 

5. Jewar Bangar Yes Yes No 

6. Pachokra Yes Yes Yes 

7. Dugarpur Yes Yes Yes 

Rilkha 

8. Thasrana Yes Yes Yes 

9. Mohamdapur Yes Yes Yes 

Jadaun 

10. Atta Fatehpur Yes Yes Yes 

11. Dhankor Yes Yes Yes 

12. Bhatta Yes Yes Yes 

13. Salarpur Yes No Yes 

14. Atta Gujran Yes No Yes 

15. Accheypur Yes No Yes 

16. Accheja Yes No Yes 

Bujurg

17. Dairy Gujran Yes No Yes 
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18. Jhajjhar Yes No Yes 

19. Mutaina Yes No Yes 

20. Mirzapur Yes No Yes 

21. Niloni Yes No Yes 

22. Raunija Yes No Yes 

23. Rustampur Yes No Yes 

24. Dubli Yes No Yes 

25. Chowki Yes No Yes 

26. Parsol Yes No Yes 

27. Gunapura Yes No Yes 

The CEO's letter dated January 09, 2023 to WGF advising it 

to undertake aforesaid activity is annexed herein as Annexure

A-7.

24.In the first phase of the MoU, YEIDA along with WGF has

completed the survey of 23 ponds in 10 villages: Dungarpur

Rilka, Acheja Bujurg, Salarpur. Rustampur, Thasrana,

Chowki. Accheypur, Dubli, Mohammadpur J adaun, and

Mutaina. The rejuvenation of these ponds is currently

underway. The survey of ponds in the remaining 1 7 villages is

also in progress.

25.It is pertinent to note that YEIDA is also working towards

community awareness about ponds conservation. For this,

YEIDA has undertaken school programmes and rallies across

villages.

12 
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26. To ensure the effective implementation of the MoU, YEIDA
r 3 

has issued office orders from time to time, forming teams

responsible for conducting surveys and rejuvenating ponds.

For instance, an office order dated January 19, 2023,

constituted 10 teams comprising Technical Supervisors,

Managers, and Nodal Officers to survey ponds in 10 villages:

Accheypur, Mohamadpur Jadaun, Dubli, Rustampur, Acheja

Bujurg, Dungarpur Rilk.ha, Thasrana, Salarpur, Chowki. and

Mutaina.

27.Similarly, an office order dated April 03, 2023, constituted 17

teams with a similar composition to survey ponds in 17

villages: Usmanpur, Atta Fatehpur, Dhankor, Atta Gujran,

Bhatta, Pachokra, Jewar Bangar, Jewar Khadar, Ahmedpur

Chowrali, Tirthali, Dairy Gujran, Jhajhar. Mirjapur, Niloni,

Raunija, Parsol, and Gunpura.

A true copy of the office orders dated January 19, 2023 and

April 03, 2023 are annexed herein as Annexure A-8 (colly).

28.0n March 14, 2023, YEIDA issued a No Objection Certificate 

("NoC") to 'Development Alternatives', a global organization 

involved in sustainable development through water resource 

management. 'Development Alternatives' has undertaken the 

restoration and rejuvenation of a pond in Rampur Bangar 

village, which includes activities such as fencing, solid waste 

clearance, removal of aquatic weeds, dewatering, desilting, 

bunding, and the establishment of a nature-based treatment 

system. The project is expected to be completed within four 
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months. 'Development Alternatives' will also provide training 
f 1

to YEIDA officials for the pond's maintenance after its 

rejuvenation. 

A true copy of the NoC to Development Alternatives 1s 

annexed herein as Annexure A-9.

29.Another NoC on similar terms has been give to 'Green Yatra

Trust' to carry out restoration and rejuvenation of a pond in

village Dhanori.

A true copy of the NoC to Green Yatra Trust is annexed herein

as Annexure A-10.

Participation in District Wetland Committee 

30.In its order dated October 12, 2022, this Ld. Tribunal had

directed the District Magistrate, Gautam Budh Nagar to

convene meetings of the District Wetland Committee with the

representatives of YEIDA, NOIDA, and Greater NOIDA as

Special Invitees ("Committee").

31. The first meeting of the Committee took place on December

12, 2022, wherein it was decided that steps will be taken to

ensure the uniformity of data among different authorities

regarding ponds in Gautam Budh Nagar and co-ordinated

action will be taken by the Authorities under the applicable

laws to remove alleged encroachments over the ponds.

32.Subsequently, the second meeting of the Committee was held

on March 15, 2023. During the meeting, the Committee took
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cognizance of the present proceedings and this Ld. Tribunal's 

order dated June O 1, 2020 in the case of Lt. Col. Sarvdaman 

Singh Obroi v. Union of India and others, O.A. No. 325 of 

2015. In its second meeting, the Committee has agreed to take 

the following actions for conservation of water bodies: 

32.1. The District Authority and all development authorities 

will take necessary measures to provide information 

regarding the rejuvenation of water bodies to the Forest 

Department. 

32.2. Google Imaging of water bodies will be collected and 

compiled. 

32.3. Ensure consistency of information across departments 

and authorities regarding the removal of alleged 

encroachments. 

32.4. Local bodies and development authorities will 

collaborate to ensure the mapping, demarcation, 

conservation, and undertaking of sustainable actions 

required for the removal of encroachments. 

32.5. Ponds affected by development activities will be 

identified, and appropriate actions will be taken 

accordingly. 

32.6. The District Administration will keep the Committee 

updated on the progress made in the removal of 

encroachments. 

A copy of the minutes of meeting for the District Wetland 

Committee meeting dated March 15, 2023 is annexed herein as 

Annexure A-11. 
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33.YEIDA understands the importance of the pond ecosystem in / b

Gautam Budh Nagar and acknowledges its responsibility in 

their preservation. Basis the actions mentioned above, and the 

documents annexed herein, it is submitted that YEIDA is 

committed to safeguarding wetlands and water bodies within 

its jurisdiction. YEIDA is duly following the present 

proceedings and has complied with directives issued by this 

Ld. Tribunal. 

34.It is, therefore, humbly prayed that the Tribunal may graciously

be pleased to take this action taken report on record.

�.� 

RESPONDENT NO. 1�fflftsswAY 
INDUSTRIAL D�WWNT AUTHORITY 

THROUGH 

�rs� 
J. SAGAR ASSOCIATES

ADVOCATES FOR THE RESPONDENT 
B-303, 3RD FLOOR, ANSAL PLAZA,

HUDCO PLACE, AUGUST KRANTI MARG 
NEW DELHI 110049 

+91-8700925031

DATE: t>O May 2023 

PLACE: NEW DELHI 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 177 OF 2022 

IN THE MATTER OF: 

ABHIST KUSUM GUPTA 

ir 

... APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH AND ORS. 

AFFIDAVIT 

. .. RESPONDENTS 

I, Shubham Pundeer, S/o Sh. Sarvjeet Singh, aged about 31 years, being 

the Authorized Representative of Yamuna Expressway Industrial 

Development Authority, having its office at First Floor, Commercial 

Complex, P-2, Sector-Omega-I, Greater Noida, Gautam Budh Nagar, 

Uttar Pradesh - 201309, presently at New Delhi, do hereby solemnly 

declare on oath and state as under: 

1. I am working as the Manager with the Y amuna Expressway

Industrial Development Authority. I am well conversant with the

facts and circumstance of the instant case, hence, am competent

to swear this affidavit.

The accompanying reply and action taken report has been drafted

r'"T--___ under instructions of Yamuna Expressway Industrial 

Development Authority and I have read and understood the 

contents of the accompanying reply and action taken report. 

�­
�-
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3. I say that the facts and submissions made therein are true and

correct. No part of it is false and nothing material has been

concealed therefrom.

0� 

�()._ ') 

��

ry) 

� 

(j' (00�\ #cfo· 

oe� 'v<.e0 

VERIFICATION 

«'e �'\ 
�e�

J;
\� 

,o#·�� 
'��� s I, the deponent abovenamed, do hereby verify that the contents of the 

foregoing affidavit are true and correct to the best of my knowledge. No 

part of it is false and nothing material has been concealed therefrom. 
3 0 MAY 2023 

Verified at New Delhi on this_ day of May, 2023. 
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# 

QI� YAMUNA EXPRESSWAY INDUSTRIAL DEVELOPMENT AUTHO�TY
MWIS- ( U.P. GOVT. UNDERTAKING ) 

Is! FLOOR, COMMERCIAL COMPLEX. p. 2, SECTOR OMEGA· 1, GREATER NOIOA 
DISTI. GAUTAM BUDH NAGAR. ( UTTAR PRADESH ) 

PHONE: 0120-2395151. FAX 0120-2395150 

CODE NO. : 220 

NAME : SHUBHAM PUNDEER 

DESIGNATION : MANAGER 

:YAMUNAEXPRESSWAY 
1.0. AUTHORITY OFFICE 
GREATER NOIOA�ALID FROM : 01.04.2023 .._ 

VALID TILL : 31.03.2024 � 
Sign. of Card Holder IUUing AU'lhottty 
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<PT � c6 � � � � � � ffl cl>T fcrcRur I

S.no. I Tehslll Wf q;r -lT1f \TiRT 1.1) I � I Khasra Area (in \ Talab
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I I I
1 2 3 4 5 6 I 7 I 8 I 9 

3.1870 I G1m I 3lhTi!i'l•I '!��I 1 06 01 2023 202 
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S.no. I Tehsil I 1JT1I' q;r ;wr (TRT 1l) I 1G"fTifj I Khasra Area (in I Talab
no Hectare) Name 

1 z I 3 4 5 6 I 7 I 8 I 9 
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cf>f si1�ct>xo1 � � � sm � 11'4 � 'Wl q;r fctcRur 1 

S.no. I Tehsil I VP{ cljT '1A � 1l) I R-ITiP I Khasra Area (in I Talab
no Hectare) Name 

1 2 3 4 5 6 I 7 
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I I I I339 0.3540 tf!G', 

401 0.2910 q)llf< 
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Pond survey by WGf village Acchepur
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/�\�:fl I (1 cffi� � tj 3fl di r'J <b � <bm �
� � """"""lll'f'orlml. ·� �-,. m � ftitl- 20,:,oe. � <->

� 'II - 0120 - Zllll!i•eo """' 'II - 0120 - :z:im1111 

cftf 2022-23 1t Slffll�Cl dlcllifl/lflm <tft �-wPN/marar fill cJ>l<f
q)f �/Pi�Gi Slfw�I q)f �j+fql'< �qitOI :-

qj"_ 1rJ1l qjJ .=JTl{ 

�-

1 Moonjkhera 

2 Dhanori Khurd 

3 Bhaipur Bharmnan 

4 Faleda Bangar, 

5 Rampur Khadar 

6 Anwargarh 

7 Momdabad Kheda 

8 Mehandipur 

9 Siroli Bangar 

10 Sultanpur 

11 Dhanpura 

12 Kallupura 

13 Jaunchana 

14 Maksudpur 

15 Bhunna Tagga 

16 Muradgarhi 

17 Chakveerampur 

18 Mayana 

19 Akalpur 

20 Bhikanpur 

21 Bhoyra 

22 Dyorar 

23 Ahmadpur Choroli 

24 Sabota Mustfabad 

25 Banwaribas 

TOTAL. 
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Olt"llti!'i�� 
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01 

01 

02 

01 

01 

02 

01 

01 

01 

01 

02 

01 

01 

01 

02 

01 

01 

02 

01 

01 

01 

01 

03 

02 
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� 
�> 

ffflur 
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Awarded 

Awarded 

Awarded 

Awarded 

Awarded 

Awarded 

Awarded 

Awarded 

Awarded 
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Awarded 

Awarded 

Awarded 

Awarded 

Awarded 
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Awarded 

Awarded 
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cf;T � r6 � � am � 11<) � � cf>T fclq�o1 1 

5.1,u. ... ,. I T-1.�:1 I 1'ITI:1 = = (ff.'{t li) I � I 11.......... I I\·-- ,,_ I ... Tehsil Kha;:,1a 
no

1 2 3 4 5
7 

2 65 

3 
� '1¢'<j.�gx 

119 

4 179 

, ' 

Area (in 
Hectare)

6
0.1140 

0 .. 1390 

0.3140 

0.2660 

Talab 
Name

7 

4�illlR 

tJrorx 

41m 

�

m-rnt 
�m� 
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�!1 

��ti 
�-.rffl1 
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9 10

'i -=J--
wr a fo116' ;

f411i¢- 02.01.2023 
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11 
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'1tf �. cta.«lcji �, GF14& •l\c\'i�cQ�•I'{ � >lllG ���, �cro>t�"i

q;r � $ � � aRT � lnl � � cpT fc)cNDI I 
S.no. \ Tehsi\ \ � <f>T � � �) \ � \ Khasra \ Area (in I Talab 

no Hectare) Name 

1 2 3 4 5 6 

43 0.0540 �

2 0.1520 

81 'ClruR

3 
197 0.9170 �

4 
�

:r'lT � 
203 0.6320 �

5 297 0.1610 �

6 
368 0.8850 -q)m 
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� �. ds-a'fol �.· Gl.-\4& •nait�.=t•lx xl' � � �Cf{"l�'tiq 3tro fcro � �?11�1'IC1 � � � dlC"llc;!/4'1=&-<l
cpl� cfi' '+i�� � IDxi � T(l) ��cpl fctq�OI I . �.=jjcp;_ 29.12.2022

S.no. Tehsil 

2 
1 �

.. 

'fill{ q;'f ';fl+{ � "tr) 

3 

+i..Zl�Jlcfl 
..:, . 

.
. 

1 

� Khasra 

no 

4 5 

046 

049 

071 

333 

335 

346 

Area (in Talab 

Hectare) Name 

6 7 

0.0130 1lroR 

0.05820 �

0.0760 �

2.3900 �

0.2660 "C1lffi 

1.0880 �
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�

.,jjl(l,SP+jUI a m � 

�'l!T� 
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3JR,$(J+i01 � ! I 

3Jlqlfftll 'Cffi � I
(I, 

3JR,cp+iDI � � I

3llcllftlll % � I

3llcllftlll % t I

3llcllfu� % t I 

�\ifA� fctcRur Taken up by 
�P cp I <l I G1"1 I any 

Company/PSU 

9 10 11 

' 

'. 

599



�o 

� �. t\t,:&(v\ �. \i\�4� '�ti+\1ca�'\'l � � � �cffi�-8& �o fcto � ��l.:rj•fo �cf@� �/ffl
c5t � � � m ����cm \it&-<O\, -

R1ict>- 02.01.2023 
S.nn. 'tens\\ � � Khasra A.rea l\n "Ta\ab � � Taken up by 

l '3 4 6 

0.0470 

2 0.3410 

��

3 
WR 

0.5060 

0.1770 
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7 8 10 11 
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0 I � I Khasra I Area (in I TalabTehsil 
Hectare) no Name 

1 2 3 4 5 6 7 
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,. 
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1 2 3 4
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� ��
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no Hectare) Name any 

s 6
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"§Rll-ig,: 
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rg 

1\kmornndum of lltul<'rst:111ding 

Between \\"heels Global Foundation and Yamuna Expressway Industrial Development 

Authori�· (YEIDA) 

TI1is �kmorandum of Understanding ("MoU .. ) is entered on o-"3· oi · 2. o 2-3 

between 

by and 

\\lieels Global Foundation. 5. Ground Floor. Golf Links. New Delhi - 110003 (hereinafter 

referred to as "\\'GF"): 

AND 

Yamuna Expressway Industrial De\'elopment Authority (hereinafter referred to as "YEIDA"), 

created by the UP Go\'emment under the UP Industrial Development Act, 1976 to ensure 

planned deYelopment of industrial and allied activities in their notified areas. 

\\'GF and YEIDA are referred to individually as a "Party" and collectively as "Parties". The 

Panies ha,·e reached the follo,\ing intent: 

Yamuna Express\vay Industrial Development Authority (YEIDA) has been created under the 

UP Industrial Development Act, 1976 to ensure planned development of industrial and allied 

activities in their notified area. 

Government of UP constituted Y amuna Expressway Industrial Development Authority 
(erstwhile Taj Expressway Industrial Development Authority) vide its Notification No. 
697/77-4-2001-3(N) I 2001 dated 24th April, 2001. 1187 villages of Gautambudh Nagar, 
Bulandshahar, Aligarh, Hathras, Mathura and Agra districts have been notified under 
Yamuna Expressway Industrial Development Authority vide various· Notifications of Go\-1. 
ofUP. 

Wheels Global Foundation (earlier known as WHEELS Charitable Foundation), (hereinafter 
referred to as WHEELS) incorporated under sub section (2) of section 7 of the Companies 
Act 2013 and rule 8 of the Companies (Incorporation Rules 2014) having its registered office 
at 5, Ground Floor, Golf Links, New Delhi, South Delhi, India - 110003. \VHEELS is also 
registered on the NGO Portal - NGO Darpan, having unique ID - DL/2020/0256412. 
WHEELS is an India arm of Wheel Global Foundation (hereinafter referred to as \VGF) and 
a Non-profit foundation providing technology driven solutions to the challen2:es that affect 
the global rural population in six areas: Water, Healthcare, Energy, Education, Rural 
Livelihoods, and Sustainability. 

y 
Dr. A. V. Singh 
Chief Executive Officer 

Vamuna Expressway lndl. Dev. Authority 
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�1 

WHEELS is a part of the NITI Aayog constituted Civil society consultation Sub-group on 
Innovation technology transfer and a partner to the Ministry of Panchayati Raj (MoPR), 
Government of India under the theme of Technology Innovation for Rural Areas. 

WGF Water coW1cil has been constituted and aspires to become 'trusted partners' to state 
governments in catalyzing holistic and integrated \Valer conservation and management, 
through use of appropriate technology in the country, at scale, with collaborative multi­
stakeholder partnership. 

\\ 'HEELS is represented by its Chairman. Shri Ashank Desai (which expression shall, where 
the context so admits. be deemed to include its successors, executors and administrators) as 
SECOND PARTY. 

WHEREAS both the panies are desirous of collaborating to leverage technology 
interventions and innovations in the water space and implement restoration of water bodies 
and holistic community dew/opment, through a multi-stakeholder participation mode. 

The scope of this MoU is to implement a pilot Project for restoration and revival of water 
bodies and holistic community development in three selected clusters of 16 \'illages within 
the jurisdiction of YEIDA in the first phase, as per Annexure I. Phase-I of the Pilot Project 
\\ill be W1dertaken from 15th January, 2023. Further expansion in Phase II could be 
considered, based on learnings from implementation and inputs from assessment of the first 
phase. 

The pilot includes design and implementation of the Project with the help of a consortium of 
panners \\ith proven capabilities in this domain. 

The pilot Project will incorporate robust systems, processes, and monitoring mechanisms and 
will be executed through convergence of various government Projects and schemes. WGF 
execution convergence portal will be used as an anchor for this pilot Project. 

The pilot Project will engage user communities towards integrated water management, 
sustenance, and long-term conservation of water resources. 

The pilot Project v.ill design appropriate interventions using scientific data and eYidence­
based methods. The interventions will be structured to restore water bodies, participatory 
management of water bodies etc. The execution of works based on the recommendations \,ill 
be carried out by YEIDA under their ongoing schemes. 

An independent third-party evaluation of baseline, mid-term, end-term measurements and 
outcome evaluations will also be carried out. 

The project will be transitioned and handed over to YEIDA on completion of the pilot, on 
mutually agreed terms. 

y Dr� 
Chief Executive Officer 

Yamuna Expressway lndl. Dev. t.uthority 
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3.2. l Dedicated staff for the Project 

YEIDA ,,ill deploy dedicated staff as per the needs of the project, including 

..,_ A technical champion support team, to assist us with the convergence execution 

Portal adoption 

1J1,, A dedicated technical executiYe assigned for performance monitoring, progress 

reYiews etc. 

3.2.2 Facilitation. support and Periodic Revie,:vs 

YEIDA "ill 

1J1,, Appoint one senior ofticer as the Nodal Ofticer for the Project 

.... Constitute a top-leYel Committee for the Project with the Lead Bank, industry 

champions, concerned YEIDA, NIAL and state government officers, our Execution 

Consortium Partners etc. 

IJI,, Hold an inception meeting of the committee at the beginning of the project to 

deliberate on the proposed planning, roadmap and the support required etc. 

1J1,, Hold Joint periodic progress review meetings based on portal updates and physical 

progress 

1J1,, Constitute an Advisory body for industry connect for training and placement, 

including for the airport 

..,_ Facilitate partnership with the lead bank for financial planning and inclusion, capacity 

building etc 

llilo- Identify local CSO Champions, if any 

IJI,, Facilitate flow of information and support as required by Execution Consortium 

Partners 

IJI,, Converge various Yeida initiatives, government Projects and schemes 

IJI,, Facilitate CSR fimding for direct project expenses, wherever required 

IJI,, Ensure timely implementation of works as per the recommendations of the Execution 

Consortium Partners and facilitate the necessary permissions & grants for the works 

.... Commision documentation, evaluation, and monitoring activities for the project from time to time .

..,. Commission a baseline socio-economic survey of the Project villages and its 

beneficiaries 

3.3 Role of execution consortium 

Based on an understanding of the needs, the execution consortium will comprise of 

I. A Support Partn.er for restoration of water bodies.

2. A Mentor, technical and holistic community development execution partner

3. An expert support organisation for community awareness and public education

y �gh 
c1;:;�·r ;:�c:·ti�bk,,er

Yamuna Exprl�;;;..-Jt lr..11. Dev. Authority 
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In pursuance of the mutual promises and agreements herein, both Parties hereby agree to enter 

into a strategic partnership to facilitate the following for successful implementation of the 

program as per the approaches and modalities finalized mutually. 

The objecti,·e of the program is to see significant outcomes in the areas of: 

1. Natural resources productivity and Climate Change

Economic and livelihoods"' 

3. Social & health

4. Conununity institutions and sustainability

5. Outcome monitoring

3.1 Role of \VGF 

WGF \\ill 

1JJ,,, Conceptualize the pilot project. 

1JJ,,, Identify and on board consortium partners \.\'ith proven capabilities on a conunon 

platform. 

1JJ,,, Design the Pilot Project using scientific and evidence-based approach and structured 

around robust systems and processes with the help of multiple consortium parmers 

with proven capabilities. 

1JJ,,, Provide recommendations to YEIDA for works to be undertaken for restoration of 

water bodies and holistic community development, through its execution consortium 

partners. 

1JJ,,, Provide Convergence Execution Portal to be hosted on YEIDA server and guidance to 

YEIDA technical support team for adoption. The Portal will converge all the activities 

performed by different agencies involved in this pilot. 

IJJ,,, Coordinate with YEIDA for monitoring progress of the project and measurement and 

display of outcome impact parameters. 

1JJ,,, Regular performance review with the help of the dedicated technical executive 

assigned. 

IJJ,,, Setting the agenda for periodic meetings with YEIDA, including Outcome monitoring 

thru independent third party 

IJJ,,, Coordinate with YEIDA for facilitating the delivery of outcomes by Parmers. 

1JJ,,, Coordinate with Execution Consortium Partners. 

1JJ,,, Oversee biannual socio-economic assessments and periodic independent assessments 

commissioned by YEIDA 

3.2 Role of YEIDA 

}---
�h 

Chief Executive officer
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WGF has identified the following execution consortium partners for the 

a. A.T.E Chandra Foundation- Restoration and rejuvenation of Water Bodies

b. Amrita Vishwa Vidyapeetharn - Holistic Community· Development

c. Spoken Tutorial Project, IIT Bombay - Community awareness and Public Education

The AOA ,,ith these partners is enclosed as Anncxurc-11.

\VHEELS may bring other partners with required capabilities to supplement the consortium 
as per the needs of the project. 

The Execution Consortium \\ill collectively \VOrk with Local grassroots organizations and 
other partners and "ill be brought together with YEIDA, through the Execution Convergence 
Portal of WGF. 

4.1.1 This MoU becomes effective from the date of its signature by the Parties and will 
remain valid for a period of 2 Years with an additional six months for transition of the 
Project 

4.1.2 The MoU may be extended by mutual consent of both the Parties. 

4.1.3 Phase-I of the Pilot Project will be implemented from January 15, 2023 during which 
water bodies will be identified, mobilization plans will be co-created with district teams and 
communities, and program implementation commenced with demand mobilized from 
communities. The proposal for Phase-2 will be developed, finalized and submitted 
subsequently. 

5.1.1 This MoU does not entail any financial commitments from YEIDA to WGF or any of 
its execution consortium partners. 

5.1.2 The YEIDA will undertake execution of the recommended works through convergence 
of various government programmes and schemes. 

�h 
Chief Excc�tivi! Cfl1cer 
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5.1.3 YEIDA \\ill deploy its 0\\>11 resources for execution of the recommended works and for 

direct project expenses as per the progress uploaded in the portal and physically verified by 

YEIDA. 

6.1 Terms: 

6.1.1 Parties ,,ill not use the other party's logo/branding or any other intellectual 
property ,,ithout seeking prior express written permission. 

6.1.2 Any modifications to this MOU will be carried out in writing with mutual 

consent of both the Parties. 

6.2 Amendments: 

6.2.1 No amendment, supplement, modification or clarification to this MOU shall be 

valid or binding unless set forth in writing and duly executed by the Parties to this 

MOU. 

7.1 Confidentiality and Public Announcement 

7.1. l ""Confidential Information" means personally identifiable data/information 

collected under the activities contemplated by this MOU in audio, visual or any other 

form. Data collected under this MOU in its appropriately de-identified and 

anonymised form may be treated as a public good with the prior permission ofWGF. 

7.1.2 Information/data collected under this program can be used for further public 

dissemination of evidence-based research by WGF after obtaining the express 

concurrence of YEIDA. 

8.1 Termination for Convenience: 

Any Party may terminate its participation in this MOU by giving one months' notice to 

the other Party. The Parties agree that upon termination of this MOU for any reason, the 

Parties will work together in good faith to wind up the program smoothly and 

collaboratively. 

� 
��A.�ingh 

Chief Exeetive Officer 
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8.2 Non-binding Status: 

The Parties agree and understand that this MOU is non-binding and shall not create or
giYe rise to any legally binding obligations upon the Parties to perform any activity or
prO\ ide any funding.

8.3 Non-Exclush·i�·: 

The Parties shall pursue the objectives of the MOU based on non-exclusivity. Neither the
Parties, their affiliates, employees, nor agents shall be restricted from making any
arrangements or agreements \\ith any third party for the purpose of conducting similar
programs.

8.4 Counterparts: 

This MOU may be executed in counterparts, each of which shall be deemed original, but
all of which together shall constitute one and the same MOU.
IN \VITNESS \VHEROF the parties have caused this MOU to be signed by their 

duly authorized representatives on at New Delhi. 

FORWGF 

� 

Authorised Signatory
Name: 

Designation: 

FORYEIDA 

�
.-

3.. \. 1-3 

Authorised Signatory
Name: �- �,:.r s)�
Designation: C 'L0 '-\ � ,n l\-

--;..;:-... :-: ... .. 

· � 7-efr-:--i. � r_: � : r --

s��-:�� -=-��- � ·. - .. 
--··-...JJ.!, )::-V.=-Singh- ·

C;"�' t=.1.-icutive 0!1icer 

Yamuna E.i1.v�ss,..a f 1ndl. Oe11. Aulllority
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MASTER PLAN FOR YAMUNA EXPRESSWAY INOUSTRI/\LDEVELOPMENT AR[A (PHASE - l) - 2031 (For Notif1�d A,...ll of (;llubn1Budl, Nagar � Oulandd,ahr Ol�trlct) 
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To, 
Snit. Aakriti Utt.im, 
Sr. Project Manager, Development Alternatives, 
B-32 Tara Crescent, Qutub Institutional Are.i,
New Delhl-110016

Subject: Rejuvenation of Ponds in Village- Rampur Bangar (Khasra No.91), YEIDA 

Re: Request received from Development Alternatives Dt. 01.03.2023 requesting NOC for 
rejuvenation of Ponds in Village- Rampur Bangar (Khasra No.91) 
Dear Ma'am, 
In Consideration of the aforementioned letter received from you YEIDA has noted the following. 

1. That "Development Alternatives" has proposed to carry out restoration work of Ponds in
Village-Rampur Bangar (Khasra-91) through CSR funding received from HCL foundation

2. The restoration will include clearing of solid waste and aquatic weeds from the pond,
Dewatering, Desilting and safe disposal of silt, ensuring ground water percolation, bunding
of pond, establishment of Nature Based Treatment System to ensure treatment of drain
water before entering the pond. Protection of pond from encroachement through fencing,
plantation and furniture for public leisure.

3 The proposed activity will not incur any expenses to YEIDA. 
�- The proposed activity is taken up in good will of environment and public health 

YEIDA hereby provides "Development Alternatives" with a No Objection Certificate for carrying 
out the restoration works proposed. The restoration works shall be carried out through Nature 
flased Tree Methods only. GNIDA hereby also directs you to carry out all necessary alhed works 
to ensure sustainable and low-cast maintenance of the pond in future Development 
Alternatives shall certify quality of water in the pond before and after restoration is carried put 
through sample testing conducted in NABL accredited labs. 
The restoration shall be completed within 4 months from the date of this NOC, Development 

Alternatives shall carry out Maintenance activities for one year after completion of restoration 
YEIDA staff shall be give training for the upkeep of the restored pond before handover. 
The restoration work shall not cause any environmental, social or public health issues. All waste 
generated due to the activity shall be handled in an environmentally safe manner. This NOC 
does not grant ownership rights of the pond to Development Alternatives, it's associates or it's 
CSR Partner 
It 1s agreed that Development Alternatives Shall be bound by any directions and or suggestions 
as may be mady by NOC and or YEIDA in compliance of NGT order directions, without any 
demur or reservation. 

Copy to.· 
1. Additional Chief Executive Officer (M) for information
2. G.M. (Proj.) for information.
3. Sr. Manaeer (WC-6) for information and necessary action.\ v 

o \Dy. General M n£1)r(1'taj.)
Yamuna Expressway Industrial Development Authority 

VJ-II �<Kl°9Wl ath:l'lltr,11 l4'<b1ll Ill' 
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'i:?'O'f o,20-2J952c.,. it.J« 0120-2395160 website;-www.yamunaexpresswayauthonty.com 
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To, 
Sh. Alok Pandey, 
Project Head, 
Green Yatra Trust 
308, Eco Star, Vlshveshwar Nagar Rd 
Churl Wadi, Goregaon (E) Mumbai 

':rg 

FUTURE IS HERE 

�- oG /01i/202J

Subject: Rejuvenation of Ponds in VIiiage- Dhanorf (Khasra No.636), YEIDA 
Re: Request received from Green Yatra Trust (Diary No.191922) Dt. 22.12.2022 requesting 
NOC for rejuvenation of Ponds In VIiiage- Dhanorl (Khasra No.636) 

Dear Sir, 
In Consideration of the aforementioned letter received from you YEIDA has noted the following. 

l. That "Green Yatra Trust" has proposed to carry out restoration work of Ponds In Village­
Dhanori (Khasra-636) through CSR funding received from HCL foundation

2. The restoration will include clearing of solid waste and aquatic weeds from the pond,
Dewatering, Desilting and safe disposal of silt, ensuring ground water percolation, bunding
of pond, establishment of Nature Based Treatment System to ensure treatment of drain
water before entering the pond. Protection of pond from encroachement through fencing,
plantation and furniture for public leisure.

3. The proposed activity will not incur any expenses to YEIDA.
4. The proposed activity is taken up in good will of environment and public health.

YEIDA hereby provides •Green Yatra Trust" with a No Objection Certificate for carrying out the 
restoraticn works proposed. The restoration works shall be carried out through Nature flased 
Tree Methods only. YEIDA hereby also directs you to carry out all necessary allied works to 
ensure sustainable and low-cast maintenance of the pond in future "Green Yatra Trust" shall 
certify quality of water 1n the pond before and after restoration ,s carried put through sample 
testing conducted in NABL accredited labs. 
The restoration shall be completed within Four months from the date of this NOC, "Green Yatra 
Trusr shall carry out Maintenance activities for one year after completion of restoration YEIDA 
staff shall be give training for the upkeep of the restored pond before handover. 
The restoration work shall not cause any environmental, social or public health issues. All waste 
generated due to the activity shall be handled in an environmentally safe manner. This NOC 
does r.ot grant ownership rights of the pond to "Green Yatra Trust", it's associates or it's CSR 
Partner 
"Green Yatra Trust" Shall be bound by any d1rect1ons and or suggestions as may be mady by 
NOC and or YEIDA in compliance of NGT order directions, without any demur or reservation. 

Cop·t le· 
1 t,dd1t1onal Chief (xecut1ve Officer (M) for informc1t1on. 
2. G.M. (Proj.) for information.
3. Sr. Manager (WC-6) for information and necessary action.

(A.K.� 
Dy. Gener.r�r (Pro).) 

Dy. General Manger (Proj.) 
Yamuna Expressway Industrial Development Authority 

u11·11 1,�111.111<1 3'ia\l,:q, luq,111 1rrnl'll\'{Vl 
',hJ lfrl i1>iff':z:?. 11:tr-,,,l'7lll l.imJ',-�2. lr-1� 3!1"7!l- I 'It'� � fnll 201308 f�M!-'lti!� -I� (150110) 
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